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MADAM SPEAKER: Now, Question Hour.

... (Interruptions)

2 Yots AR (Biem) @ Jedel HEIedT, B9 W UG &1 Alfed faar 81 qgd eyl
fawa g1 S Fear |fAfa @ RIS 2, orft 9 TR 7 39 R ST T8 FRardm 81 ¥ S
H giemi &1 [RAfa 9gd & @ve 2., (aur)
et RS : I8 fewuarss 2l fodft gy fm & srwta Aifew < gl 9o Syl

.. ()
TG FEGT : UFH H A7 @ Sifergl 96 TSyl oMU W YDA H ol Ao
YRABTA H e B T < < | A 98 8T

... (c@agm)
2 dels PAR @ Afh FIQ U8l 81 THT < QY. (Fagr)
reAer W ¢ 39 Ul Bl wa Ry

Now, Q. No. 301 — Shri Ramesh BaisE
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(Q. 301)
it AT SN : 3E¥E HEIGY], 99 UASIY B WHR oAl Tue JHT ey sree ARy areuRft
St 9 <o # deiforae uerif & WSRO @t ear 40 fAfes Mftd e R9d &= &t Qe
1S Y| Ifh onft 9% <o # 7 9 e Mifed e Rod & &1 wraem™ a1 | feHi-
fe1 dcforam uarerl ot Wud de & § N g4 ST Rl TSdl 81 <% H Sl Sedred i
g, WA 25 wfaerd ® 75 ufed & oM R usal @ R Wil wRew iy s
terfor® uerell # Wd Bl 2 Bs < fHad) fssy & Ie ol <ifhd YR ol dd ST
[ el g1 A HAT AEled I a1y B 3R g9 S Ry Bl Al 919 IS B dl
TP ST el offhe Wy 8l 8 & BRU 84 a8 WeRdl 78l (Hdl & 8] aT AN

TABY YR DI ASUST b A I BT IRDR BT DHIs U 872

SHRI S. JAIPAL REDDY: The proposal for India becoming a member of the
IAEA is under consideration. It has its strong points. It has its weak points.
Before a view is taken, I will not be able to say. But as far as the need to protect
our reserves 1s concerned, we are doing our best.

Today we have strategic-cum-buffer reserves for as many as 74 days. We
are building a number of underground rock caverns — one at Visakhapatnam,
another at Mangalore and the third at Padur. These three will come to 5.33 MMT
(million metric tonnes).

In addition, we are also planning to build similar caverns for 12.5 MMT of
reserves. They will be built in Karnataka, Gujarat, Rajasthan and Orissa. The
sites are being identified. The new technologies are also being explored. We are
mindful of this. The House can be rest assured of our attention on this issue. E
St Y AW : AWeT HAEGTT, T H PG IR AR BRIS BUY BT JoA BT AT Bl ¥ AR
feAi-feT g9a Wi 9 B 2| 3 FAGR IITHM AT 1 Wbl & 6 et wia «r fforas
STeR ¥ I |l ffer STk 989 SRR &R <91 @ sreferawern favrs SRl | Wigeoll, didds
HYA, ATeR S0 3R TIHATA & IR | HBI%! Fd] Bl el © & g2 e sy, arfe 89 <t

T AT B 8, SAD! HEAT HH B! Ol b | TRER 7 59 W ) Ih T HRATS Y 87
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IRR <@ ol & 6 teiform uerert &1 s & gN1 giuie fopan oiar g, s sRoT I8
HE Sl &

H S A1Edl g 6 R WRBR 50 o Dl HH B b [olY X B JfAeT DI g
B YA IR @I @, dAlMh STl I8 IR Il &, I8i IS AUl H Sl SATel @l T 8, 98
DY B D |
SHRI S. JAIPAL REDDY: I totally endorse the concern of the hon. Member and 1
think that is the concern of the whole country. While we have no control over the
prices of oil or gas at the international level, we should take steps to see that our
own production is enhanced and our own alternate sources are also exploited. We
have taken many steps in this regard. Though that answer will be outside the
scope of this question, in deference to the Member’s question, I would try to
answer it, in brief.

For increasing the output of gas and oil, our Government has gone in for
New Exploration Licensing Policy (NELP). We have been able to award as many
as 235 blocks under NELP until the eighth round. Out of these rounds, we have
made as many as 103 discoveries. Out of these 103 discoveries, six have already
gone into production. So, we are trying to increase our output both in terms of oil
and gas.

In regard to non-conventional forms of energy, the other Ministries are
doing their best in this regard.
MADAM SPEAKER: Shri Shripad Yesso Naik — Not present.
SHRI M. KRISHNASSWAMY: Madam Speaker, the Ministry of Petroleum had
cleared the proposal to lay the pipeline between Kakinada and Tuticorin. It was
cleared five years ago. So, for no work has been started. But Reliance Company is
interested only in the development of State of Gujarat and not Tamil Nadu.

In view of the inordinate delay, will the Government take steps to cancel
the contract of Reliance Company and award the same to the Gas Authority of

India Limited?



15.12.2011 11

SHRI S. JAIPAL REDDY: It is a commercial transaction. Reliance company got
the award. So, we will ask the concerned authorities to look into this question. I
agree, there has been some delay but our powers are not arbitrary. We will have to
look into this "question. I can only say that we will ask the authorities to look into
it‘E

SHRI T.R. BAALU :Hon. Speaker, I reliably understand that during 1997-98, the
Government had gone in to have a seismic survey of Bay of Bengal to the extent
of 12,000 square kilometres to detect hydrocarbon sediments. Finally, the
Government has identified that in the coastal areas of Andaman and Nicobar
Islands, there is every possibility of exploring availability of gas hydrates. I want
to know whether this Government has got any programme regarding this. One unit
of gas hydrate is equivalent to 140 units of natural gas. Abundant availability of
gas hydrates in the coastal area of Andamans will be a great boon to the energy-
starved India. So, I want to know whether the Government has got any programme
over there so that we can be self-sufficient.

SHRI S. JAIPAL REDDY: Madam, I am happy to say that some discoveries have

been made in the Andamans too. They are being examined. We will do our best.
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(Q. 302)
SHRIMATI SUPRIYA SULE : Madam, through you, I would like to tell the hon.

Minister that the Mumbai Chhatrapati Shivaji Terminus is used by lakhs of people
in the city of Mumbai all the time, especially after the attack on the station,
security and the lack of infrastructure have always been in the forefront. There has
been a Master Plan which has been submitted to the UNESCO because this is a
world heritage site. So, is this going to delay the entire process of upgrading the
infrastructure?

SHRI DINESH TRIVEDI: Madam, the due process has to be followed because
she rightly mentioned that it is a world heritage centre. Since we have that
classification, for various approvals one has to go to the UNESCO. In fact, our
team is going to the UNESCO very soon, within a couple of weeks because the
area, which they have given—it is known as buffer zone-- is 90 hectares which we
want to reduce it to about 67 hectares so that we have more space for development
of the proposed world class station. I do not really think that because of this, there
1s going to be a great delay but due process has to be followed. Whatever time it
takes, but I can assure you that as far as the Railways is concerned and as far as
our team is concerned, all of us are on the job.

SHRIMATI SUPRIYA SULE : Railways has always been extremely supportive
and constructive, especially to the Self-Help Groups and co-operatives engaged in
milk products like Amul and Anand. Always, all their major stations have given
them special place for all their products. So, in this new development plan of
upgrading all these, will there be enough space given for all these products which
are at the bottom of the pyramid? This is a great avenue and opportunity for them
for good sales. So, will they be continued in good places so that they get an
opportunity for sales?

SHRI DINESH TRIVEDI: A special purpose vehicle is going to be created to
exploit the revenue model for this proposed world class station. Companies like

Amul which has done so much proud to the country--and they are supporting in
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such Self-Help Groups which are also commercially viable--I have just no doubt
that in their own right, they will get it. I do not think that we will have to do
anything extra for them. But, yes, I would also emphasize that while taking cue
from your question that we need to do a lot for people who are under-privileged
and people who are of age—I think all of us are also aging—so that they have
enough ramps; they have enough facilities for doctors, drinking water, etc. So, in
respect of all these things, special attention has to be given for people who require
the most.E

Otherwise there is just no point in calling it a world class.

SHRI SANJAY DINA PATIL : Madam Speaker, I would like to ask a question, in
the last Budget, it was announced that Thane, Nashik and a lot many stations were
to be upgraded to the world class stations. When is the work going to start? In my
constituency, Bhandup and Nahur stations are also to be upgraded. Those are also
pending. I would like to know when it would be done at the earliest.

SHRI DINESH TRIVEDI: In the Budget Speech of 2006-07 and then again by
Kumari Mamta Banerjee in 2009-10 envisaged 50 such world class stations. The
hon. Member mentioned that those stations were also there. But, I would say that
we have got to go one by one in the sense that first we have taken this Pilot
Project. Recently, we also have instructions from Cabinet Secretary due to which
the land lease is not going to be as easy. So, due time is going to be taken. But, I
can assure you that the trains are moving — from 30 trains in the last decade, now
we have got 300 trains. So, there is no doubt about it that all those stations are
definitely going to be taken into consideration.

31eT HRIGAT ¢ 3T [ AN Uil 81 sy |

SHRI JASWANT SINGH :Madam Speaker, if only you permit me to go beyond
Mumbai Terminal and raise the question about a railway line, that is a world
heritage line and is recognized as such. I refer to the Darjeeling railway line,
which has suffered a grave damage in the recent earthquake. About 150 metres of

it have been broken away by a land slide. I regret to say that despite the
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earthquake, no work has yet started at restoring this railway line. It is the only
railway line to Darjeeling. It is, of course, a world heritage site. Would the
Government consider expeditious remedying of the situation?

SHRI DINESH TRIVEDI: I am very happy that hon. Member has asked this.
Darjeeling is very close to everybody’s heart. It is the queen of all the hill stations.
I recently had the opportunity of visiting there also. I am very happy to say that
things are getting normalized after the new Government has come. Earlier, the
work could not have taken place because of the various situations which the hon.
Member himself is very well aware of. I assure you that we also want to start the
work. The so called toy train, which is a heritage train and the journey is so
picturesque, we also want to extend it. Earlier, it used to start from the foothills.
My endeavour would be to see as to whether we can again start those journeys
from the foothills and the part which is damaged, whatever falls under the
Railways, I assure you, it would be done at the earliest.

SHRI P.C. CHACKO : Hon. Speaker, in reply to the question of modernization of
the railways, the hon. Minister has given a detailed list of stations where
Feasibility Report and the Master Plan are being prepared. As said by the hon.
Minister, this was a dream project of the hon. Railway Minster Kumari Mamta
Banerjee in her Budget. Fifty stations were announced for the development as
Multi-Facility Centres in PPP mode. The Minister has said that for 11 stations,
names of which are also given, Master Plan and Feasibility Report are being
prepared. My station comes under the unfortunate 39, where this Master Plan is
not prepared. I cannot blame the Minister because he has taken over recently. He
has proved that he is a man of action. During the Sabarimala pilgrimage season,
lakhs of people are using the Thrissur railway station, that is one and the least.
Will the Minister give us an assurance that the railway stations like Thrissur, the
PPP mode of development of the Multi-Facilities Centres be taken up
immediately?E
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SHRI DINESH TRIVEDI: MFC, as it is known, and World Class are two different
models. One model, which is the World Class, talks about the entire infrastructure
and MFC is a stand-alone building, which is really much easier to carry out.
Sabarimalai is a very important Tirathsthan for everyone of us. Recently
we have also assured that there is going to be a dormitory for people who pass
through Kottayam they definitely require some place to rest. That is also, as far as
planning is concerned, very close to my heart. I had recently been to Kerala and I
had met all the Members of Parliament along with the Chief Minister. I assure you
that whatever needs to be done on that would definitely be done.
2t faora TegR [E @ orege AEEw, § XA HH ¥ US WA & dRN ¥ 91d BRI dredl § (B
&S VW &7 © S8l W AR L 7, O ST SN B 9HH W Aed sfean, et sfear sk
A=Y A B Frige dRaT B TR A AFSER ST I g, S gavel WIS 15
frariier ufd ger 21 wet < fafew SR & WM 9 Y B 98 S R 9 21 9’ EoRE
YeTd T TSl & 3R ARIaT Yol WA usdl gl ¥ Tied J@1 S 21 S6H I8 BRIET 9vR
g fF a8 o7 3o IR ¥ fRonht € 5 Su a1E a1 T8 Jaarl @1 X #H 98 90 B B
B 6 9T & aR-urd Arell § IABT QAP AT ISR BT B BIg Ao & AT
REK
st fomer Bt ¢ AsH, 9 SRA BT B 984 370! 91 TE ©, ¥l @ oY Al WA @ R
ofTST A1 89 T2 9 1 SR 81 Y T T8 T IS FA WIH B IR H gl .. (F@uH)

it faora qeTgR e @ anv HifeTH oy &1 91 © 89 o dal el dred | .. (Jadg)
SHRI DINESH TRIVEDI: As far as doubling of line is concerned, I think that is a
different question. I would certainly require a separate notice for that and I will be

very happy to answer that.

MADAM SPEAKER: Q. 303 - Shri Ramashanker Rajbher — Not present.
Smt. Sushma Swaraj.
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(Q. 303)
S AT R ¢ Stege wRred, { " #A St & S @ g 6 o et faRed
IR H el 2 6 digwsivdars & fQer-fcell & qarfds #As &= § 500 § SI1&T e
aTel T FS®H A il Afh SR SHHR § Sd A WeHSiyHarg & Aol 9Rd 77 &
TEd 35 &, a9 A 9RA WRBR « I8 Fofy forn & 6 5@ a6 g¥ <=1 § 1000 &1 3MamEl drel
Tifa el S S, T9 T 84 AN B A& Sired & oy U1 &l <i| I8 S Ir9ai & A1
W U T1ai 1000 SMETE dTel Al Pl Sirs &A1 Bl 37d 79 T I TG 3R 97 e da,
Sf§ T QX <% & 1000 B @G a1l a8 S S R TG T M Bl STEral e &
forg S =t @1 T T e | BN AeT o 9l IR 8 W@l §, S¥iferg # iy I8
U%T o ATl gl
2 TARWT A ¢ SfeeT HElGd], I8 910 el & b a1 Aol Usel Yo ot ferar wan o b &
mirfiyear S 2fece @ &, el SImETd 1000 W ff TR Tl RS e=RIfy &t ey off, A
3T REI i ST e AT W, I a1 A1l Ugal I8 For foram wam ol # ot a8
&1 =TEdr g b anft A1 3T usal €1 ' U T o for 2 6 et 800 § iR 999 dd
ST efdce= €, I@T Al AT S| I IR 99 ARBRI A ART MY B . (19eT)
£ oFa TR WA I8 T ©l . (FFEm)
S SRR AT : AH, Yol ¥ By (& g1 Sae a1 < QY| .. (9em)
e HRNSAT ¢ M SN, MY IS ST

. ()

S SRIRT I ;. GUAT Sl Y FaTd Yol & IR H Saed § 87 gl =l & A U] WRBRI
DI GaT & © b UBel IR H 800 W B 999 Th Dl walce & ol Iid fay oMY 3R
S 90 UfIed S9d dicde UdTs fhU SIUH, dd 600 I oh) 799 ddb & zdicew 4 forw
S| U a1d § &R @' g & Tawa wwifad el S gt 60 91, anft 78 1 T § I &AW
oe Al ft TR NS o W B SUH HET U¥, BRINTIG, ST, fIER IS iR HER
f wifire g1 I8 a9 w8 B 6 S Q& Wi usd @) ga ot (|raer)

JEAE HEGT : MY AN dr H 7 difery, 96 gyl a5 g8rgR g St 98 S8yl
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. ()
N TER™ W : IS I A 2 (B QA A Usel WAMDAT 6 W@l dI & A1 @,
et e T TR ¥ SR off, <ifdT o1@ 98 & 21 800 W iR 999 UES WU H IR
700 ¥ SR 899 TR TRUT H fofg ST |.... (@rqem)

A& AEIGAT @ 3T AN 93 13T

... (caagm)
SHRI R. DHRUVANARAYANA : Madam, I would like to ask the Minister
whether the Government have received any proposal from Karnataka to construct
roads under PMGSY for the years 2009-10 and 2010-11. If so, what steps have
been taken by the Government and whether it has given permission to construct
roads under this Scheme to the Karnataka State?
SHRI JAIRAM RAMESH: Madam Speaker, the PMGSY has two objectives —
new connectivity and upgradation. The priority is being given to new connectivity.
There are a large number of States — Madhya Pradesh, Chhattisgarh, Jharkhand,
Bihar, Assam, West Bengal and UP — where new connectivity work has not yet
been completed. On the other hand, there are States like Tamil Nadu, Kerala,
Gujarat, Maharashtra and Andhra Pradesh where new connectivity work has been
largely completed and now the demand is for upgradation. ... (Interruptions)
SHRIMATI BIJOYA CHAKRAVARTY: What about North-East?
SHRI JAIRAM RAMESH: The hon. Members are under the impression that we
have unlimited resources for PMGSY. The PMGSY programme started in the year
2000. It was expected to be completed by 2007. The fact is that it is only since
2007 that the funding for PMGSY has increased very substantially. This year we
are spending Rs. 20,000 crore on PMGSY and we have to accommodate all

requests from all States for new connectivity and for upgradation.
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Madam Speaker, I want to say very clearly on the floor of the House that
my priority 1s for new connectivity in those States where habitations are yet to be
connected, which means Bihar, Jharkhand, Odisha, Madhya Pradesh, Assam, West
Bengal and UP. Upgradation proposals will be taken up. It is not as if we have
closed the upgradation proposals. But as and when we increase the resources for
PMGSY, we will also entertain those proposals for upgradation.

As far as Karnataka is concerned, now they can send proposals for
habitations for habitations between 800 and 999 for new connectivity, to begin
with. ... (Interruptions)

MADAM SPEAKER: Shri Nama Nageshwara Rao. Nothing else will go on

record. Mr. Nama Nageshwara Rao, please ask your supplementary question.
(Interruptions) ... ~

MADAM SPEAKER: Nothing else will go on record.

(Interruptions) ... *

3TeTET HENGAT : T aT? \d AT WS BT A1 Y B

.. (o)
JEhET AEIGAT : AT Yoy

()
A& WA : 96 gy

. (erE)

JeqeT WRIGAT : 3T RN WS 87 A AT 96 87|

.. (qET)
& HRIGAT ¢ AT WA Y80 BT

- (erasr)
JeTet HEIGAT ¢ 938 gy |

.. (cggem)

* Not recorded.
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3reAE WRIET : T U B Qg

. (cTae)
& AEEA : NI A U YW
... (c@agm)
& WA : 377 46 gy
. (cTae)
A& HEIGAT & NI T g |
... (cTagm)

it AT AMTER N ;. gRarE, HEIGAT| HEedl, WA S A o1 Rwrrs # R R | an g
SU WE AN <, Ard SR Al #EA S A or ugd Rwg W forar ® f% the proposals

received from the Members of Parliament should be given full consideration. W,

TS T o W el 8l el ol §41 St & gux Rwrg # fomar § & the foundation stone
will be laid by the local Member of Parliament, Lok Sabha. @fés Va1 oo 781 &
Bl BN e s ove O ufRefie @ uwifad 21 few, omue wWiemw | ¥ del
Treal g 5 a8 9gq weaqt gu 21§ usedl drea § ugel Swr omam g St Sft @
31, 2010 ¥ Sl ofeR 3T 8, I¥ AR WUISe & IN ¥ 3 H forar 2 f& foundation
stone will be laid and the proposals will be made by local M.P. ifé T go ¥t =1&1

gl &l ... (aem)
e TR @ MY ATl (o |

. ()
S A ANEER W@ ¢ HeH, B 39D AN ¥ 98d IR YUISId QAT 21 WIeihie & TR e
TR Rl & IR H S 9 guIoTd {31 8, 99 R $ T8 8l @ 2l I8 o1 for ™ € e
Foundation stone will be laid by local Member of Parliament, SH®! & dcc &l
fopaTl ST 3 Fdee T8 fhaT @ B USg WRBR B Weibid Afd &l 19 forar 21 s9d
915 SIrel ATed &I 9F Woll o7l .. (@raer)

e WA : T AT (AT U AT I8 A

... (@agm)



15.12.2011 20

St AR AREER Y@ s9e 9 Al fAeRE e S Bl uF foran] g9 arg ol S HE
g, 9 U3 forar 81 W &1 W3l g8 Y, Il AR HA 1 &1 Aiel 81 Y U WiviE & sa
T3 foRET @ 918 T WBR & AABRI Ped © [P d I ABR BT Aeibicd AT Yl
IR Bvg WBR P Hed] Bl e T8l | 39 IR § i §9 Fferd w0 | 94 <t 9 At

HR I B g ... (TFET)

3TeAE WRISAT & Y 96 T3y

.. (e
A WA ¢ HUAT 95 Sy |

.. (o)
3eTET HEAGHT 3, U U W R T o7 & foy X U 9gd ol gt 31 A <@ @ g o
Gl ST ST 918 %2 2 SR 984 arh &l fam §1 R o Aifed &1 3iiR et Siedt &),
BH S W IMY HC B =l HRal |

... (c@agm)
MADAM SPEAKER: Please give the notice. We will have a discussion.

.. (emaer) £ |

LT WRISAT: Y KT 18 B, AT T I T a8 87

.. (e
ey wEIedn: § U 9ue 6! g b Y 39 W ol =@l ared o
.. (e
reTET AEGAT: 31y T AT 87
.. (eTae)
el ARIGAT: Y 95 sy |
.. (e
et MRS T U B AT B
... (cgagm)

AT HEISAT: 3T 96 8y

... (agm)
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IS WESAT: 3H W AR &l B ol |

.. (o)
MADAM SPEAKER: Please take your seat.

... (Interruptions)
SHRI ANANTH KUMAR: It is a very important issue. ... (Interruptions)
MADAM SPEAKER: Please take your seat. That is what I am saying. If the
House wants a longer discussion, it may be considered. What do you want?
... (Interruptions)

MADAM SPEAKER: Today we have a BAC meeting. And in that, we will
decide. Every party is represented there. We will take a decision as to how we are
going to discuss this. We will have a longer discussion on it because everybody
wants a discussion on it.

.. (o)
MNAR FUAT TR ;37 HIGAT, MU AT AT FR o), WA I 2 T wHI A
oW feude T, MUH WAl ATEd & G A8 © B g9 S forn § 6 dieera Iw
g 5w Nuroivaas & GBS N, S96T Y qoF e 9T &1 Tl STl T8l
fde aFHT 95 91 W 8, 578 9 Bl Te AT e B WY 9We T8l fhar i
..(cHEam) g1 W T8 B = o, B Rl U @1 WY e T8l e a6 e
BIESTA W o B ... (F9gr) dai T8, IS ® QT 37 W AREvl <y SR el
HRY 6 I8 S Aeidid s QAT ... ([aH) e foaas & gl ... (r@em)
reaet WEGAT: GEAT S B a1d G AR

.. (o)
S FEAT RIS ¢ $9 JISiblel Bl Bl BN AR GG Bl Jel4 | ... (FTHH) BISSeA Wi
o BRI T gty |

.. (cgagm)

A& HEISAT: Y 96 S8V

.. (c@ayr)
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e WEIGAL: 37T 93 SISy, HA Sl BT drer <oy |

. ()
S TR W IALTE HBIQAT, § 3MUD HAIEGH I [T § byl dredl § (b a1 Hicraar 37
HET Yo WRPR A D [P g Sl Wd o &, (Fagr) ST R &4 B ... (FagH) T8
T IRBR Bl FHER 2. (FTGM) SHH T4 TRE 5T WWBR THER 21 81 5T IR
3 faRad & war € f6 F-aam dierdrel 391 A1y, ... (T99™) 3R SHT I el 8l W& §
ql A BN A 8, ¥ WRBRI DI 5 l.... ()
e HEISAT: 3T 96 MgV |

... (cgagm)

MADAM SPEAKER: Please sit down.

... (Interruptions)

JNeTET WREAT; 37T R drel @ 87

.. (orTE)
AL WRISAT: AT 98 TsV| 3T |t 93 SISy

.. (o)
A& HESAT: 3T AT 98 A | 73 S F& ST =18 8 21 &, 3 aiferd|

.. (erTE)
A& HEGAT: I3 A1 | Wferamied ahad ffiReR ool a1 @8 B B
AR B #A qA ofd |wEE WA (Sh Uae $AR d9e): weiedT, § Udh 9 B QN Aad

DI AD AR fdepel fdward et aredr g 6 a8 IReR 9t A 95 i & [ Fs
B B, ITDHI G good BRAl ol... (FaEM) o AN FER| qST M P oy | |-
IS & ded, [l W WP & d8d el 1 S foRn-fewr 8 89T 1 war 8 6 S
U B S ... (FqEH) H ARBR Bl TRB A I e Ghdl g (& Sl v 39 o A1

TR ¥ TR T, BH SOd fdepd THRAT & WY @A T (J@EH) T8 DA B [T,
S UCY WRARI ® WY Aaey, Avgd Todi & 9 Aad], Sl 9 WP Blesd
SHT AU A &, FHI DI AT DR DHY T8 ARG B b [ AT AT BT 3
AT SR (F@EF) A9 3 a7 Al G, AW U g Pl Al H AU 91 T e
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HH ... (AU T8, SHBT qalel © WY dleteh 78l &, I8 ATS WAl D Sfaid A TSR &
fep T8l W AT Wew 7Y™ bR © (P Pel H STb! faga g8 ¢ 3R SuDb oy 7 &
ford?l, &9 U oreRarsd Wl... (EEF) MUP! § S URINA <A1 Aedl g a8 MY oAl A
I GEEIS)

A& HEIGA: HUAT 43 1|

M TaR FAR e H IMUD! TE B W& g fF afosy F wE ot R g 2nm, et ff s
PIS Rrpraa Mufl, 9916 7 =T GRGN 8, 996 4 Aved Tordil g, i F &9 59 91q
DI U DI SR, DA AT FGRT BT AR R, DY AP $o0d 8l, I8 8H 0T AR

W S| (AGEH) WAfhT SH SHEIHCIM ol Ul ARBR Bl 6, 8H Spl I WEd
e Sl Bl B W 98 W WM B d8d B A B9 9 8, ST -0 & A
BT ©, olfth S9hT TN e I 8l & d 89 a4 &I e} 399 &\ H_AT 8,
fhT 39 ad § 18 A 17 T 5 AR e Sl SEIE g, SAdT oieR W 2 ARy
3R BT SOOI BIFT AMMRY ... (Fag™)

st g™t Rig ite : 99 I8l | U1 & 81 SR A soord b 1 Y 8RN

... (=aHT)
A& HEISAT: WISl 98 8| 3T 95 S |

... (aFFEr)
e ARG : HUAT 5 18T |

... (cFaET)

A ST TIRW M 2 &1 A A U 91 W T8 < I8 &l ... (FAIF) AR B A1 A
1 <@ &l ... (7agm)
L& HEGAT ¢ 37T FHUAT 95 S8 |

... (cgagm™)

MADAM SPEAKER: Please sit down.

... (Interruptions)

& AEIGAT ¢ Y8 AW A9-WY BAR ARGl D ATBR A JT 3Nl &l SATAY H WRBR A
=gl fh a8 39 W qesil <
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.. (orTE)
A& WEIGAT & Y fHIC 37T qsT drer Qford |

.. (eraE)
e FAGAT : IE TRIAR X & 7S ISR F ! ff 7 M|
Trftor R w5t den Yot 3N waman wAt (S SRR™ e 3reuet WEedl, g dR-9R
T WRBRI BT T o 2. (Fag™) U IR Gt ardd o aiog| .. (aer)
LAY WIGAT : 3T ANT 96 18 |

.. (eraE)

AT HESAT ¢ A HAT S 3y aifery |

... (c@agm)

St SRR™ W : H T GdY H 9 ol H A9aEl B AR, 97U WRBR b HAl Bl
AT 3R ST & MESAS O B &, Sl 897 &d ol §, 99 W 89 [aaR &1l &
R & wer & o wiwel &1 Far YHeT Bl wey?  Wiel B Sl AfDR €, Il T
T 8 W T, I8 I A Al §, W DI AR 9T ARBR B gl oAfd e ot # aro
TR SR T § 6 # Aigal Bl g | Il 3R IS & 1 grHien [ w4 g,
ITH! HiSE T H 986 Fo M R 39 AWy W 8H AN qadd Bl (R@EE) SiogE
foRaq # et ©,...(Fag™) 3Ty W qr A G () FH 9T WRBRI bl A1 fAlad o
ST 8, IGHT T IRE A Tl fhar SRl (eqgem)

M vt R dem @ 99 I A9 A T B T A @ g, Al ARBR T HRAN?

... (cTggm)

LT WRISAT ¢ 3T 93 W18V
... (qEr)
MADAM SPEAKER: He said that he would be taking action on that.
... (Interruptions)
3TeAE WEIGHT : T8I (U I e ol §, 3 93 A1y
... (gEr)

3reme wEedA ¢ A7 e A |
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... (aFFEr)
T FEIGHT : 37T ITh! I Yo Q|
... (@)
e WRAGAT : AT RIS T 81 gl MY Igd RATET AR & 2 8, 96 AT
... (cFFEr)
e HBIGAT ¢ IThl U Jod QY| 319 g gy |
... (@)
AT WEIGAT : AT R S & TP
... (cFaEr)
A& HEIGAT & 3T AT AT &7 93 WY, SAD! UeH Yo Qo |
... (@)
e HBISAT : Y 96 S8V
... (cFaEr)
3TeET WA ¢ 31T TR I 7o gfosg|
... (@)
TG HEAGAT ¢ TE FT B W 8?7 AP IR-GR T YT US T 2| TN FagH 7
SIfeTy, 98 S8

... (Fagm)

MADAM SPEAKER: Q. 304 — Shri Magunta Sreenivasuly Reddy — Not present.

Shri A. Ganeshamurthi
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(Q.304)
SHRI A. GANESHAMURTHI : Thank you, Madam. As per the statement of the

Minister, the Government has proposed to dig 3 wells in Tamil Nadu in the next
three years. Through you, Madam, I would like to know from the hon. Minister,
the location of the proposed wells, the total quantum of output from those wells,

and the exact date of commencement of digging of these wells. ... (Interruptions)

MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.

11.49 hrs

The Lok Sabha then adjourned till
Twelve of the Clock.

E
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12.15 hrs
The Lok Sabha re-assembled at "Fifteen Minutes past Twelve of the Clock.

(Madam Speaker in the Chair)
MADAM SPEAKER: Hon. Members, I am sorry to inform you that our colleague,
Shri Uma Shankar Singhji, has met with an accident. He has been sent to the

hospital and we all wish him a speedy recovery.

* The House was adjourned to meet at 1200 hours. At 1206 hours, the Secretary-General
informed the Members present in the House as follows:

“Hon. Members, I have an announcement to make. The Hon. Speaker has directed that the House
will re-assemble at fifteen minutes past Twelve of the Clock™.
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12.15 Y hrs.

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Papers to be laid.

THE MINISTER OF MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI

VIRBHADRA SINGH): I beg to lay on the Table a copy each of the following

papers (Hindi and English versions) under sub-section (1) of section 619A of the

Companies Act, 1956:-

(1) Statement regarding Review by the Government of the working of the
National Small Industries Corporation Limited, New Delhi, for the year
2010-2011.

(2)  Annual Report of the National Small Industries Corporation Limited, New
Delhi, for the year 2010-2011, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5593/15/11)

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES

(SHRI PRAFUL PATEL): I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of section 619A of the Companies Act, 1956:-

@ (1) Statement regarding Review by the Government of the working of
the Bharat Pumps and Compressors Limited, Naini, for the year 2010-2011.
(i)  Annual Report of the Bharat Pumps and Compressors Limited,
Naini, for the year 2010-2011, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5594/15/11)

(b)) () Statement regarding Review by the Government of the working of
the HMT Limited, Bangalore, for the year 2010-2011.
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(i)

(c)

(d)

(e)

Annual Report of the HMT Limited, Bangalore, for the year 2010-2011,
alongwith Audited Accounts and comments of the Comptroller and Auditor

General thereon.

(Placed in Library, See No. LT 5595/15/11)

(1) Statement regarding Review by the Government of the working of
the Bridge and Roof Company (India) Limited, Kolkata, for the year 2010-
2011.

(i)  Annual Report of the Bridge and Roof Company (India) Limited,
Kolkata, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5596/15/11)

(1) Statement regarding Review by the Government of the working of
the Tungabhadra Steel Products Limited, Tungabhadra Dam, for the year
2010-2011.

(i1)) Annual Report of the Tungabhadra Steel Products Limited,
Tungabhadra Dam, for the year 2010-2011, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5597/15/11)
(1) Statement regarding Review by the Government of the working of
the National Bicycle Corporation of India Limited, Mumbai, for the year
2010-2011.
(1))  Annual Report of the National Bicycle Corporation of India Limited,
Mumbai, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5598/15/11)
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)

3)

(1) A copy of the Annual Report (Hindi and English versions) of the
Fluid Control Research Institute, Palakkad, for the year 2010-2011,
alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Fluid Control Research Institute,
Palakkad, for the year 2010-2011.

(Placed in Library, See No. LT 5599/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Automotive Testing and R&D Infrastructure Project, New Delhi,
for the year 2010-2011, alongwith Audited Accounts.
(i1)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the National Automotive Testing and R&D
Infrastructure Project, New Delhi, for the year 2010-2011.

(Placed in Library, See No. LT 5600/15/11)

THE MINISTER OF CORPORATE AFFAIRS (SHRI M. VEERAPPA MOILY):
On behalf of Shri Salman Khursheed, I beg to lay on the Table:-

(1

)

A copy of the 7" Annual Statement (Hindi and English versions) on
Pending Law Commission Reports-December, 2011.

(Placed in Library, See No. LT 5601/15/11)

A copy of the National Legal Services Authority (Legal Aid Clinics)
Regulations, 2011 (Hindi and English versions) published in Notification
No. F. No. L/08/11/NALSA in Gazette of India dated 18" August, 2011
under sub-section (1) of Section 30 of the Legal Services Authorities Act,
1987.

(Placed in Library, See No. LT 5602/15/11)
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12.16 hrs (Shri Inder Singh Namdhari in the Chair)

THE MINISTER OF RURAL DEVELOPMENT AND MINISTER OF
DRINKING WATER AND SANITATION (SHRI JAIRAM RAMESH): I beg to
lay on the Table:-

(1) A copy of the Annual Report (Hindi and English versions) of the National
Rural Roads Development Agency, New Delhi, for the year 2010-2011,
alongwith Audited Accounts.

(2) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Rural Roads Development Agency, New Delhi,
for the year 2010-2011.

(Placed in Library, See No. LT 5603/15/11)

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND

PROGRAMME IMPLEMENTATION AND MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA): I

beg to lay on the Table a copy each of the following papers (Hindi and English

versions) under sub-section (1) of section 619A of the Companies Act, 1956:-

() @ Review by the Government of the working of the Karnataka
Antibiotics and Pharmaceuticals Limited, Bangalore, for the year 2010-
2011.

(i)  Annual Report of the Karnataka Antibiotics and Pharmaceuticals
Limited, Bangalore, for the year 2010-2011, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5604/15/11)

2) @ Statement regarding Review by the Government of the working of
the Madras Fertilizers Limited, Chennai, for the year 2010-2011.
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(i1))  Annual Report of the Madras Fertilizers Limited, Chennai, for the
year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5605/15/11)

3) @ Statement regarding Review by the Government of the working of
the Brahmaputra Valley Fertilizer Corporation Limited, Dibrugarh, for the
year 2010-2011.
(i1)  Annual Report of the Brahmaputra Valley Fertilizer Corporation
Limited, Dibrugarh, for the year 2010-2011, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5606/15/11)

4 @ Statement regarding Review by the Government of the working of
the Hindustan Organic Chemicals Limited, Mumbai, for the year 2010-
2011.
(i)  Annual Report of the Hindustan Organic Chemicals Limited,
Mumbai, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.
(Placed in Library, See No. LT 5607/15/11)
o) @ Review by the Government of the working of the Hindustan
Insecticides Limited, New Delhi, for the year 2010-2011.
(i)  Annual Report of the Hindustan Insecticides Limited, New Delhi,
for the year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5608/15/11)

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
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OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): I beg
to lay on the Table a copy each of the following statements (Hindi and English
versions) showing Action Taken by the Government on the assurances, promises
and undertakings given by the Ministers during various sessions of Twelfth,
Thirteenth, Fourteenth and Fifteenth Lok Sabhas:-

TWELFTH LOK SABHA

1 Statement No. XLVII Second Session, 1998
(Placed in Library, See No. LT 5609/15/11)

THIRTEENTH LOK SABHA

2 Statement No. LI Third Session, 2000
(Placed in Library, See No. LT 5610/15/11)

3 Statement No. XLVIII Seventh Session, 2001
(Placed in Library, See No. LT 5611/15/11)

4 Statement No. XXXVII Ninth Session, 2002
(Placed in Library, See No. LT 5612/15/11)

5 Statement No. XXXIII Tenth Session, 2002
(Placed in Library, See No. LT 5613/15/11)

FOURTEENTH LOK SABHA

6 Statement No. XXV Third Session, 2004
(Placed in Library, See No. LT 5614/15/11)

7 Statement No. XXVI Fourth Session, 2005
(Placed in Library, See No. LT 5615/15/11)

8 Statement No. XXIII Fifth Session, 2005
(Placed in Library, See No. LT 5616/15/11)
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9 Statement No. XXII Sixth Session, 2005
(Placed in Library, See No. LT 5617/15/11)
10  Statement No. XXII Seventh Session, 2006
(Placed in Library, See No. LT 5618/15/11)
11 Statement No. XIX Eighth Session, 2006
(Placed in Library, See No. LT 5619/15/11)
12 Statement No. XVIII Tenth Session, 2007
(Placed in Library, See No. LT 5620/15/11)
13 Statement No. XVI Eleventh Session, 2007
(Placed in Library, See No. LT 5621/15/11)
14  Statement No. XV Twelfth Session, 2007
(Placed in Library, See No. LT 5622/15/11)
15 Statement No. XIII Thirteenth Session, 2008
(Placed in Library, See No. LT 5623/15/11)
16  Statement No. XI Fourteenth Session, 2008
(Placed in Library, See No. LT 5624/15/11)
17  Statement No. X Fifteenth Session, 2009
(Placed in Library, See No. LT 5625/15/11)
FIFTEENTH LOK SABHA
18  Statement No. IX Second Session, 2009
(Placed in Library, See No. LT 5626/15/11)
19  Statement No. VII Third Session, 2009

(Placed in Library, See No. LT 5627/15/11)
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24

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.
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VII Fourth Session, 2010
(Placed in Library, See No. LT 5628/15/11)

1A% Fifth Session, 2010
(Placed in Library, See No. LT 5629/15/11)

111 Sixth Session, 2010
(Placed in Library, See No. LT 5630/15/11)

II Seventh Session, 2011
(Placed in Library, See No. LT 5631/15/11)

I Eighth Session, 2011
(Placed in Library, See No. LT 5632/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H.
MUNIYAPPA): I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-

section (1) of section 619A of the Companies Act, 1956:-

@ @O Review by the Government of the working of the Konkan Railway

Corporation Limited, New Delhi, for the year 2010-2011.

(i)  Annual Report of the Konkan Railway Corporation Limited, New

Delhi, for the year 2010-2011, alongwith Audited Accounts and comments

of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5633/15/11)

(b)) () Review by the Government of the working of the Indian Railway

Finance Corporation Limited, New Delhi, for the year 2010-2011.
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(c)

(d)

(e)

)

(i)  Annual Report of the Indian Railway Finance Corporation Limited,
New Delhi, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5634/15/11)

(1) Review by the Government of the working of the Rail Vikas Nigam
Limited, New Delhi, for the year 2010-2011.

(i)  Annual Report of the Rail Vikas Nigam Limited, New Delhi, for the
year 2010-2011, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5635/15/11)

(1) Review by the Government of the working of the Container
Corporation of India Limited, New Delhi, for the year 2010-2011.

(i1))  Annual Report of the Container Corporation of India Limited, New
Delhi, for the year 2010-2011, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5636/15/11)

(1) Review by the Government of the working of the Mumbai Railway
Vikas Corporation Limited, Mumbai, for the year 2010-2011.

(i)  Annual Report of the Mumbai Railway Vikas Corporation Limited,
Mumbai, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5637/15/11)

A copy of the Railway Red Tariff (Second Amendment) Rules, 2011 (Hindi
and English versions) published in Notification No. G.S.R. 826(E) in
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Gazette of India dated 21* November, 2011 under Section 199 of the
Railways Act, 1989.

(Placed in Library, See No. LT 5638/15/11)

THE MINISTER OF CORPORATE AFFAIRS (SHRI M. VEERAPPA MOILY):
On behalf of Shri R.P.N. Singh, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under

sub-section (1) of section 619A of the Companies Act, 1956:-

(a)

(b)

(©)

(1) Review by the Government of the working of the Hindustan
Petroleum Corporation Limited, Mumbai, for the year 2010-2011.
(i) Annual Report of the Hindustan Petroleum Corporation
Limited, Mumbai, for the year 2010-2011, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 5639/15/11)

(i)  Review by the Government of the working of the Indian Oil
Corporation Limited, Mumbai, for the year 2010-2011.

(i1)  Annual Report of the Indian Oil Corporation Limited,
Mumbai, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5640/15/11)

(1) Review by the Government of the working of the Oil and
Natural Gas Corporation Limited, New Delhi, for the year 2010-
2011.
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)

3)

4

(i) Annual Report of the Oil and Natural Gas Corporation
Limited, New Delhi, for the year 2010-2011, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 5641/15/11)

d @ Review by the Government of the working of the Bharat
Petroleum Corporation Limited, Mumbai, for the year 2010-2011.
(1)  Annual Report of the Bharat Petroleum Corporation Limited,
Mumbai, for the year 2010-2011, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 5642/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the Oil
Industry Development Board, New Delhi, for the year 2010-2011,
alongwith Audited Accounts.
(1) A copy of the Review (Hindi and English versions) by the
Government of the working of the Oil Industry Development Board,
New Delhi, for the year 2010-2011.
(Placed in Library, See No. LT 5643/15/11)

A copy of the Notification No. G.S.R. 679(E) (Hindi and English versions)
published in Gazette of India dated 14™ September, 2011 granting of Nidhi
status to companies, mentioned therein under Section 642 of the Companies
Act, 1956 under sub-section (3) of Section 620A of the said Act.

(Placed in Library, See No. LT 5644/15/11)

A copy each of the following Notifications (Hindi and English versions)
under Section 40 of the Company Secretaries Act, 1980:-
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(1)

(i)

(iii)

(iv)

)

(vi)

39

Notification No. ICSI No. 1 of September, 2011 published in
Gazette of India dated 1* September, 2011, establishing Disciplinary
Directorate in the Institute of the Company Secretaries of India and
posting of the Director (Discipline).

Notification No. 104/31/Accts. published in Gazette of India dated
27" September, 2011, containing Annual Report and Audited
Accounts of the Council of the Institute of Company Secretaries of
India for the year ended 31% March, 2011.

Notification No. ICSI No. 1 of October, 2011 published in Gazette
of India dated 18" October, 2011, regarding guidelines for Peer
Review of Attestation Services by the Practising Company
Secretaries.

Notification No. ICSI No. 1 of September, 2010 published in
Gazette of India dated 6" September, 2011, conducting election to
the constituting 11™ Council and four Regional Councils of the
Institute of Company Secretaries of India.

Notification No. ICSI No. 1 of September, 2010 published in
Gazette of India dated 23™ December, 2010, conducting election to
the 11™ Council and four Regional Councils of the Institute of
Company Secretariat of India.

Notification No. ICSI No. 2 of September, 2010 published in
Gazette of India dated 27" December, 2010, conducting election to
the Southern India Regional Councils of the Institute of Company

Secretariat of India.

Three statements (Hindi and English versions) showing reasons for delay

in laying the papers mentioned at item No. (iv), (v) and (vi) of (5) above.

(Placed in Library, See No. LT 5645/15/11)
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THE MINISTER OF RURAL DEVELOPMENT AND MINISTER OF
DRINKING WATER AND SANITATION (SHRI JAIRAM RAMESH): On
behalf of Shri Pradeep Jain, I beg to lay on the Table:-

(1

)

3)

A copy of the Annual Report (Hindi and English versions) of the National
Institute of Rural Development, Hyderabad, for the year 2010-2011.
A copy of the Annual Accounts (Hindi and English versions) of the
National Institute of Rural Development, Hyderabad, for the year 2010-
2011, together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the Government of
the working of the National Institute of Rural Development, Hyderabad, for
the year 2010-2011.

(Placed in Library, See No. LT 5646/15/11)

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH GHATOWAR): On
behalf of Shri Ashwani Kumar, I beg to lay on the Table:-

(1)

)

(1) A copy of the Annual Report (Hindi and English versions) of the
Sree Chitra Tirunal Institute for Medical Sciences and Technology,
Trivandrum, for the year 2010-2011, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Sree Chitra Tirunal Institute for Medical
Sciences and Technology, Trivandrum, for the year 2010-2011.

(Placed in Library, See No. LT 5647/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the
Birbal Sahni Institute of Palacobotany, Lucknow, for the year 2010-2011,
alongwith Audited Accounts.
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3)

4

)

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Birbal Sahni Institute of Palaeobotany,
Lucknow, for the year 2010-2011.

(Placed in Library, See No. LT 5648/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the
International Advanced Research Centre for Powder Metallurgy and New
Materials, Hyderabad, for the year 2010-2011, alongwith Audited
Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the International Advanced Research Centre
for Powder Metallurgy and New Materials, Hyderabad, for the year 2010-
2011.

(Placed in Library, See No. LT 5649/15/11)
(1) A copy of the Annual Report (Hindi and English versions) of the
National Institute of Ocean Technology, Chennai, for the year 2010-2011,
alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Ocean Technology,
Chennai, for the year 2010-2011.

(Placed in Library, See No. LT 5650/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the
Indian National Centre for Ocean Information Services, Hyderabad, for the
year 2010-2011, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian National Centre for Ocean
Information Services, Hyderabad, for the year 2010-2011.

(Placed in Library, See No. LT 5651/15/11)
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(6)

(7)

(1) A copy of the Annual Report (Hindi and English versions) of the
National Centre for Antarctic and Ocean Research, Vasco-da-gama, for the
year 2010-2011, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Centre for Antarctic and Ocean
Research, Vasco-da-gama, for the year 2010-2011.

(Placed in Library, See No. LT 5652/15/11)

(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Tropical Meteorology, Pune, for the year 2010-2011,
alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Tropical Meteorology,
Pune, for the year 2010-2011. E

(Placed in Library, See No. LT 5653/15/11)
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12.18 hrs

43

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Mr. Chairman, Sir, I have to report the following

messages received from the Secretary-General of Rajya Sabha: -

(i)

(i)

"In accordance with the provisions of rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on the 14™ December, 2011 agreed without any amendment to
the National Capital Territory of Delhi Laws (Special Provisions)
Second Bill, 2011 which was passed by the Lok Sabha at its sitting
held on the 12™ December, 2011."

"In accordance with the provisions of rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on the 14 December, 2011 agreed without any amendment to
the Life Insurance Corporation (Amendment) Bill, 2011 which was
passed by the Lok Sabha at its sitting held on the 12™ December,
2011."
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12.18 V4 hrs.

REPORT ON PARTICIPATION OF INDIAN PARLIAMENTARY
DELEGATION IN THE 56™
COMMONWEALTH PARLIAMENTARY CONFERENCE

SECRETARY-GENERAL: Sir, I beg to lay on the Table the Report (Hindi and
English versions) on Participation of Indian Parliamentary Delegation in the 56
Commonwealth Parliamentary Conference held at Nairobi, Kenya from 10-19
September, 2010.

(Placed in Library, See No. LT 5654/15/11)

12.18 ¥ hrs.
COMMITTEE ON MEMBERS OF PARLIAMENT
LOCAL AREA DEVELOPMENT SCHEME

7th Report

SHRI A.K.S. VIJAYAN (NAGAPATTINAM): Sir, I beg to present the Seventh
Report (Hindi and English versions) (Fifteenth Lok Sabha) of the Committee on
MPLADS on the subject “Development of SC/ST areas through MPLADS funds”.

12.19 hrs.

STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 218"
and 219™ Reports of Standing Committee on Industry pertaining to the
Ministry of Heavy Industries and Public Enterprises”

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI PRAFUL PATEL): I beg to lay on the Table of the House a Statement on

the status of implementation of the recommendations contained in the 218" and

* Laid on the Table and also placed in Library See No. LT 5656/15/11.
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219™ Reports of the Department related Parliamentary Standing Committee on
Industry in pursuance of the Directions issued by the hon. Speaker, Lok Sabha
vide Lok Sabha Bulletin — Part II dated September 1, 2004.

Action has been completed/initiated in respect of the various
recommendations. The Action Taken Notes giving details of the action taken
against each of the recommendations have already been submitted to the

Committee on 21 June, 2011 and 13" June, 2011 respectively.
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12.19 V4 hrs.

(ii)Status of implementation of the recommendations contained in the 37"
Report of the Standing Committee on Finance on Demands for Grants
(2011-12),  pertaining to the Ministry of Corporate Affairs”

THE MINISTER OF CORPORATE AFFAIRS (SHRI M. VEERAPPA MOILY):
Mr. Chairman, Sir, on behalf of Shri R.P.N. Singh, I beg to lay on the Table the
Statement on the status of implementation of recommendations contained in the
Thirty-Seventh Report of the Standing Committee on Finance (15" Lok Sabha) on
Demands for Grants (2011-12) of the Ministry of Corporate Affairs in pursuance
of Direction 73A of the hon. Speaker, Lok Sabha.

In all, six recommendations were made by the Committee in the above
report where action was required to be taken on the part of the Government. The
Government has accepted ‘in principle’ all recommendations of the Committee.
The present status of implementation of the various recommendations made by the
Committee is given in the Annexure to this Statement, which is laid on the Table
of the House. I would not like to take the value time of the House to read out all

the contents of the Annexure. I would request that this may be considered as read.

* Laid on the Table and also placed in Library See No. LT 5657/15/11.
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12.19% hrs.

(iii)Status of implementation of the recommendations contained in the 17"
Report of the Standing Committee on Social Justice and Empowerment on
Demands for Grants (2011-12), pertaining to the Ministry of Minority
Affairs”

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES
AND MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
(SHRI VINCENT H. PALA): Mr. Chairman, Sir, on behalf of Shri Salman
Khursheed, I beg to lay on the Table the statement on the status of the
implementation of recommendations contained in the Seventeenth Report of the
Standing Committee on Social Justice and Empowerment (Fifteenth Lok Sabha)
on Demands for Grants for the year 2011-12 of the Ministry of Minority Affairs,
in pursuance of the Direction 73A of the Directions by the hon. Speaker, Lok
Sabha under Rule 389 of the Rules of Procedure and Conduct of Business in Lok
Sabha.

The Standing Committee on Social Justice and Empowerment (Fifteenth
Lok Sabha) presented its Seventeenth Report on the Demands for Grants for the
year 2011-12, relating to the Ministry of Minority Affairs, to the Lok Sabha on 4™
August, 2011. The recommendations were considered and the action taken by the
Government on the recommendations were submitted to the Committee on 29"
November, 2011.

Report contained 15 recommendations. The present status of
implementation of all these 15 recommendations is indicated in the Annex, which

1s laid on the Table of the House.

" Laid on the Table and also placed in Library See No. LT 5655/15/11.
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$ Terda Rieer @ wRIg, W1 SR enaR @1 Aifew B
MR. CHAIRMAN: We will take it up during the "Zero Hour’ after the Calling
Attention.

... (Interruptions)
N FeEa Rt @ g DI e W sl Hidl QA1 WYl SHD dl& BifeT 3T

RIMEEEIE)!

MR. CHAIRMAN: I will hear your issue after the Calling Attention.
it Terad Regr ¢ U1 we w4 § 16 Ue @fda & Reem® faeell § dF-di9 UHaigaiR g
3R T THT TweEeR M ARy @& @ W araw forg 1w g1 (erag) gafag § a8 de

gredl gl..(@@agH) a1 e 3 # oo ard del... (Fag)
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12.21 hrs.

CALLING ATTENTION TO THE MATTER OF URGENT PUBLIC
IMPORTANCE
Situation arising out of non -revision of wages of employees of IDBI Ltd.

MR. CHAIRMAN : We will take up the "Zero Hour’ issues after the Calling
Attention.

... (Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): Sir, I would like to draw the
attention of the hon. Minister to the following matter of urgent public importance
and he may make a statement thereon:

“The situation arising out of non-revision of wages of employees of
IDBI Ltd and steps taken by the Government in this regard ”

... (Interruptions)
MR. CHAIRMAN: Hon. Minister you may lay the Statement on the Table of the
House.

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): “Sir, in terms of the scheme of amalgamation, erstwhile IDBI
Bank Ltd. was amalgamated with Industrial Development Bank of India Ltd. with
effect from 2" April 2005. United Western Bank was amalgamated with IDBI
Ltd. with effect from 3™ October, 2006. The name was changed to IDBI Bank Ltd.
with effect from 7™ May 2008.

A Memorandum of Settlement was signed between the Management of IDBI Ltd.
and the All India IDBI Employees Association on 17" March 2006 for a period of
5 years, beginning 1* November 2002, which was subsequently modified vide the

Supplementary Memorandum of Settlement signed between the Management of

* Speech was laid on the Table and also placed in Library, See No. LT 5658/15/11.
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IDBI Ltd. and the All India IDBI Employees Association on 20™ January 2007,
This inter alia stated that:

"We further agree that upon expiry of the settlement for the said period, all pay
and allowances would be negotiated and mutually agreed upon between the bank

and its employees having regard to the well accepted principles of wage fixation".

Prior to its merger with IDBI Ltd., the terms & conditions of service of workmen
employees of erstwhile United Western Bank were similar to the bipartite
settlements signed under the aegis of Indian Banks' Association and applicable to
Public Sector Banks. As per the scheme of amalgamation, the employees of
erstwhile United Western Bank were to be granted the same compensation and the
same terms and conditions of service as were applicable to the employees of IDBI

Ltd. within a period of 3 years.

Indian Banks' Association in November, 2007, sought IDBI Ltd.'s mandate to
negotiate with the industry-wide officers and workmen Unions on behalf of IDBI
Ltd. with regard to the proposed revision in pay & allowances that would be
effective from 1% November, 2007. However, in view of the different
compensation packages existing in the three merged entities before the merger,
IDBI Ltd. did not give its mandate to Indian Banks' Association and decided to

develop its own compensation package.

While developing the compensation package, the management of IDBI Bank Ltd.
invited the All India IDBI Employees Association for consultations on 16™ April
2009 when copies of the proposed pay scales and terms and conditions of service
were handed over to them. Another meeting with the All India IDBI Employees
Association was convened on 13" May 2009. However, All India IDBI Employees
Association, vide letter dated 12™ May 2009, sought a mutually convenient date
for discussion. Another round of consultations was scheduled on 2™ June 2009,

but the All India IDBI Employees Association did not participate.
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Board of Directors of the IDBI Bank Ltd., in its meeting held on 23™ May 2009
approved the compensation package for its employees. This package has been
implemented for officers in January 2010 for the period November 2007 to
October 2012. However, in the case of workmen employees, the wage revision
settlement, for a similar period, could not be finalized as All India IDBI
Employees Association has, so far, not agreed to execute the bipartite
Memorandum of Settlement despite the best efforts of the management of IDBI
Bank Ltd.

In order to resolve the matter amicably, the management of IDBI Bank Ltd. set up
a Committee of three Executive Directors to hold consultations with the All India
IDBI Employees Association on its revised proposal. Besides a series of informal
consultations, a meeting was also held on 26™ August 2011 when the revised
proposal was presented. However, no agreement on the proposed compensation

package could be reached.

All India IDBI Employees Association has, during the consultations, been
demanding parity with the Reserve Bank of India in pay and allowances. They are
also opposed to negotiations by the management with IDBI Karamchari Sangh,
representing mostly the employees of the erstwhile United Western Bank. On the
WP No. 3699 filed by the IDBI Karamchari Sangh, the Hon'ble High Court of
Bombay has, vide order dated 18" August 2011, directed the Deputy Labour

Commissioner to verify the membership of the petitioner union.

After conversion of IDBI Ltd into a Banking company in October 2004, IDBI
Bank Ltd. is categorised as other Public Sector Bank. In terms of the
Memorandum of Settlement signed between the Management of IDBI Bank Ltd.
and the All India IDBI Employees Association on 20™ January 2007, subsequent
settlement for pay and allowances were to be based on the well accepted principles
of wage fixation and were no longer linked with the RBI. Since settlement under

the aegis of the Indian Banks' Association, adopted in the nationalised banks, do
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not have parity with the pay scales in the RBI, any demand for such parity in the
IDBI Bank Ltd., which is a public sector bank, is unjustified and, hence, not

acceptable.

Management of IDBI Bank Ltd. has, in November, 2011, and again in December
2011, advised the All India IDBI Employees Association that it is open to bilateral
discussions and sought their cooperation in finalizing the compensation package.
It is the endeavour of the Management of IDBI Bank Ltd. to expeditiously arrive

at a fair, reasonable and amicable settlement.

12.21 hrs

At this stage, Shri P. Kumar and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)

12.22 hrs.

At this stage Shri Ravindra Kumar Pandey and some other hon. Members came
and stood on the floor near the Table

MR. CHAIRMAN: Hon. Members, please go back to your seats.
... (Interruptions)
MR. CHAIRMAN: When I am standing, you please sit down. Please go back to
your seats. I will give my ruling.
... (Interruptions)
[HE B A3 d i | wAt (s gae uR §e): 31 R el et H S
gV § Ahad B2, (adm)
MR. CHAIRMAN: The House stands adjourned to meet again at 2 pm.
12.23 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.
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14.00 hrs.

Lok Sabha reassembled at Fourteen of the Clock.
(Mr. Deputy Speaker in the Chair)

2 IRE Aqea (WEYR): IUTHE Sfl, Ig I FYSHERA A1 BT AHA ... (FIHH)
Iqrene waed: il Bt Wt arq Rebrs # e g |

... (cgagr)
14.00% hrs

At this stage, Shri S. Semmalai and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)
MR. DEPUTY-SPEAKER: Please go back to your seats.

... (Interruptions)

* Not recorded.
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14.01 hrs.

MATTERS UNDER RULE 377 *
MR. DEPUTY-SPEAKER: Matters under Rule 377 shall be treated as laid on the
Table of the House. Hon. Members who desire their matters to be included may
personally hand over the slips at the Table of the House immediately as per the
practice followed.

... (Interruptions)

(i)Need to run Nagarcoil-Bangaluru Express and
Kanyakumari-Delhi Express trains daily

SHRI MANICKA TAGORE (VIRUDHUNAGAR): Railway is playing a pivotal
role for commuters as well as for transporting goods within the country. Day by
day the number of people using the railway is increasing, particularly to the
tourist destinations and pilgrimage centres. Kanyakumari is the world famous
tourists as well as pilgrimage centre, so the people from all walks of life gather
here throughout the year. Further Delhi is the capital of India which is also the
political capital and houses many places of tourists attraction. But there is only
one weekly train Vivek Express is running between Kanyakumari and Delhi
connecting many important cities across many states before reaching Delhi. So
this Vivek Express weekly train should be converted into a daily express for the
benefit of the people. Bangaluru city is a famous destination for tourists, software
and hardware business which attracts many industrialists and businessmen to the
city to carry out their business activities, so the people are travelling to this city
from many places throughout the year. Many people from southern districts of
Tamil Nadu are working and many students are studying in Bangaluru. But at
present there is only one weekly train running between Nagercoil to Bangaluru

passing through many industrial and tourists places. There is lot of rush in the said

* Treated as laid on the Table.
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train which causes inconvenience to the people. So the said weekly train may be
converted into daily train.

Hence, I urge upon the Hon’ble Minister of Railways to take necessary
steps to convert the Nagercoil-Bangaluru express and Kanyakumari-Delhi Vivek

express trains into daily express trains during this year itself.
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(ii)Need to introduce train services from Pratapgarh (Uttar Pradesh) to Pune
and Hyderabad via Amethi and Raibareilly

IGHARt T g (FATwre): WX A9Ey & JAe & Al ISR & fy geRiEe vl
TERTSE, & YOI TR H HI! W& H I8d § S I U Mg 31 I 8, I ITD! TS
H TREE T4 g0 & oy &3 ¥l Hal a1 USdl @ d g1 ARl Dl By fQadhdi &I Al
HRAT TSAT & | & TEI, WX AT & & |1 o IRl Y IFHST A BARI Dbl AT A
ANT 39 & H HIERG § | 3R YAT0TE ¥ aT IS U IRIEel! 8] gUl U4 SREE &
forg Y1 Jamd Fers e @1 7 TERl # B B arell B BIo! R B | A G9E &
TG 3Mf® gfte A arcdd fUsst &3 2 | 39 Yol ¥arll & g 4 WX 99ad &7 T
1 faera o i 9§ frer |

WREHR F IR & 6 JamTg | arar srrdl, evel B gY U U RREg & forg
Teh-Uch el WAl Sfed H 3RE Bl WY |
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(iii) Need to construct an electric crematorium under the Ganga
Action Plan at Beldannga, Murshidabad district, West Bengal
SHRI ADHIR CHOWDHURY (BAHARAMPUR): Murshidabad district in West
Bengal consists of more than 62 lacs of population. However, there exists only
three electric crematoriums. Due to the severe erosion along the river of
Bhagirathi, the land meant for cremation ground has been dwindling.

There is a growing demand for electric crematorium in this district as
people are compelled to travel a long way before reaching the crematorium and
have to wait for hours together due to the long queue in each site. Under Ganga
Action Plan (GAP), it is proposed to construct more electric crematoria to
facilitate the cremation without any environmental hazards. But there exists a
serious mismatch between demand and availability given this scenario. [ would
request that the Central Government should take initiative to construct more
crematoria under GAP by including rural areas also.

I would urge the Government to construct an electric crematorium under

the Ganga Action Plan at Beldannga in district Murshidabad, West Bengal.
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(iv) Need to impress upon State Government to recruit employees on
regular and permanent basis instead of temporary
and adhoc basis

it Seu wam Rig (AwimEE): adqH  wer uey Aftd < & I A # 9ol & fdar
Td qed IR W YR Bl 3R SMUHT L ATHNT HRAT Al g | adq H ALY I D
T WD, FG-ABN Ud WRBN Y Tl DUFAT § HHATRAT BT A B © qA 59
B BT I B B U IRBR gRT Yg-ford Ud AT el @ fyfa wder gd et
3R WX ! Sl JET & Td g o8 1 I8 <@+ ¥ 301 & fb ga! Fyfax dicae 0 W
SHAR D HITH I AUBIA b U B Sl § | 39 HHARAT B ded Td dfaer omeaR w®
T 89 & SR 9 WRHR U4 ST S A DTS Saecs U9 Savarya ff T8 g €
AT T BN Mot & fFrm & ufd off aren 7€ 8 €

SIHT §ADI a1 © ol Sl 979 Ud ufiwel foan SIam € a1 W a7 Jai 9 98d BH
BT © | 39 YBR STd1 ANIRS, AFRAS Td 371 w0 A 9oy f e © |

R 3R © 6 wed yow |fed 9t I waR B few Qg Sy 6 wdfaar vd aeed
MR W Fgfey &1 dg fHar oMy gd Gt wres 9 Faffa snaR w® saart Fge fey
ST T {6 <91 § TR 96 R8 SRISHIRE & THRAT BT 8 fhAT ST b |
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(v)Need to provide the wage dues to labourers whose services have been
utilized by the Food Corporation of India in Sriganganagar and
Hanumangarh districts of Rajasthan

it WRa W AEare (TETR): gfaay @ Wit aRd @rer e gRn g9 ay oft olier
I, 2011 B A SATR U4 gJAe Ol & qHT o R g &l @Ig &1 g o |
QIfh ARATT @rer M gR1 SRR U4 8gATTG [7el & el Hoig)l ! <F 11 Sl
T 2.25 I 2.50 B WO B, MG PR A THR B AT 1 & 91 39 SifaRaa 1d
ay & TS T 1.00 FRIS B T AR B aGelt & W ol form w7

AR @re e gy &l 715, g B WIS Bl Jolls, SO Ud e A Faed FoigR
T S Aogd W R € 1 39 99 e, 2011 W AOIGN g1 Bl TS A9IgY S M dd
YA T8 8 I AOR a8 IR Al 2 8, $Ud A-A1Y WK @rer e gRr a9y
P B TS Jag B IR B Repad & 37 | ASIGY & H 3D 9 6T & | Aoigy i
If 3ffaTel TR IR AT A1 7 a1 el § b gaven &1 fRIfd =1 81 Sgit gd 89
TH T @7 Jfedl &1 AR A 3w B S | S AU a9 YTfad BT, S ATr-jTeT
S WRBR B AT 3§ W B3] M |

S QI el & A9gl R 44 ¥ el 1 RawR 3 AR oW AR gsdld WS
Bl Aol B T of oifeT aIRAT gRT STIAEIRAT ¥ Fgal B Ud 9D MG WX
HOIGR a7 DI AHHA ® J¥AN gSAIA W S BT 0T RN PR AT W=7 | 39 A QA
A8 & 9T A 81 b a8 | ITD! Jells BT YA T8l 8 & DR Ig a9 G Fafsa
1 8T T T Jfae B I8 W SN S fofg 7= AT 99 W& ¥

T HRA ARBR ¥ 478 31U € 6 a1 b1 FHEM HRAT SY UG HOGRI bl ST

JeTE BT YA BREAT WY | $9D WA-A1 § ARBR A I8 Wl RG BN 6 AR @red
e gR srsfadl @1 fean S arenr Bt H < # g ofar el ® | SiNETR T
AT el 3§ T gRT &1 ST R&1 @WRIE W3Sl Bl 2 Ui qen sRAT-usie s
H o1g gfererd HHIeE A1 S| € | 39 PR B WeWTd BT FHIG B gY I DI A Y
5 BRI ST B TS W & SATR-BIATG & ATIR-3TSAl Pl HHIRA AT S1g
TAT WIS DI A9 |
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(vi)Need to include the Vetar Community in the list of Scheduled
Tribes for the State of Kerala

SHRI KODIKKUNNIL SURESH (MAVELIKKARA): The Vetar Community of
Kerala has been living in a very miserable and pitiable life for a very long time.
The Government of Kerala had recommended inclusion of Vetar community in the
list of Scheduled Tribes so that the benefits of reservation could also be availed of
by this community. The people of this community have been agitating for their
inclusion in the ST List for a long time. The Vetar community members under the
auspices of Girivarga Vetar Maha Sabha had organized Satyagraha in front of
Parliament on 5™ May, 2003 and 19" December, 2005 to press for their demand.

They submitted a memorandum to the President and the Prime Minister of
India but still the issue is pending. The demand of this community to include them
in the ST List is very genuine and their grievances should be redressed.

It is, therefore, requested that the Vetar community may be included in the
list of Scheduled Tribes for the State of Kerala.

I would request the Government to bring forward necessary amendments in
the Constitution (Scheduled Tribes) Order, 1950 in order to include the Vetar

Community in the Scheduled Tribes List.
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(vii)Need to accord approval for construction of roads under
Pradhan Mantri Gram Sadak Yojana in Betul Parliamentary
Constituency, Madhya Pradesh

At A g (Se): W A9 &9 & Sfdva e 99 onfearfl age & BN @
HRU Uosl g3 & | & & A & U d=id ARBR DI JeT3l U A$D Aol Teb
TREM AT g ©, g [ Q1 aul I WX & DI ASHiId AW DI T3 Wipid T8l Hem
® RO AT &l & A d gfiiper g9 TeT § | a7l & ™Red =R01 § Aroiaid
77 9 & UAd b5 DR & UG WIpd 3 dfed & | IS 37 77 AW B WP ==
B M T A I el & Mfeari aiged YT 3fael BT Fad AU dgdle el e
Td e &3 A B DA |
Mfe & w1l & WREd =R § wfFiferd e WiHfd yeM @t T ? | 39 UOR 9 S
anfeardl aTged & § AN & fHEio B Wiepl & S ARy |

3T SWIK Hag H A JGRY 8 b el el & qare=l arior wsd AT
TREd TR & fdd 77 AW B WPHA I8H S B B HY | By 70 vfoea 4 «1fvsw
9 SMCART T8 & Pl TSDI A (D A8 ST Sl A |
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(viii)Need to convert NH-86 between Kanpur and Dewas and NH-75
of Jhansi-Chhattarpur-Satna section into four lane

2 T AR (AHTTG): WX FHC &7 ADHHING BARYR D g ISHN hATeh 86 DITYR-
ST TG I ISR AT 75 SA-BARYR Fa1 &1 (AT 987 @-@ 81 TS 7 1 R AN
TS TS TES B TN B BRU A T AR BRiT @ § qAT I TR B D BRI
3T WIS U4 $exed, o S dTel Jaehi Dl AHY W AR 81 Ugd U & BRUT oA UhSH
W I B Tsdl § R sl BiSATEA H1 A AN B HRAT TS @M T | B A Dl
TR H O AF BOARN 2 | arel @ ff ge P W A H BN 9 dted aradl df wdr off
R %Wq H 93 @1 |

A Bw WBR F FIRY § 5 59 IMI 8 AT ASHAT DI WY TRAT BRI D
A1 B b1 qd H T BR ofF Ui 8l5d § uRafdd or TR o drell 9$dh gar
BT TEIATT BN |
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(ix)Need to provide irrigation facilities to tribal people living in
Bharuch Parliamentary Constituency, Gujarat

2 ATGEWTE Sl T (W) : A AT &3 4% 3faid 9%a Ud T9ar el 4 sfferepar
SO a7 & e TRaR w/d § | g9 el § R @ ik gl 9 89 & SR e
wal # Rrarg & foy a4 @ ol ) Q@ ave R 8 wife Rrarg @ giaer a8t w AmEs
P T 3R 9 I NIl § RAT BFH q137 H Bl g | s SRr 39 el 7 Seonfa ai
& SNT BT HeTd D 18 370 Wl H W= Pl IAGT HH PR U & | WS &I 9 & &
Rars gk & oy 7 Saoedl &1 faenfud fan T ok Uil 518 gAard fhar
gl W Rarg @ glaer f[depd 781 2 arf o8l W Rars & gfaen g8 98 3 g1 favenfia
PR o w1 | s & owE H AR Ul Ul @ W H UguTed bl iR W giidd gTE
TS %@ 2 | T W UYUTed aRa SA Gadft Bl R wahd € | 39 &9 § REE & Fraf
DI B B [T BB AT H RN DI AELIRAT § | 5Hd foy @Ra amreli f=rs
HRIGH H Bg WRDOR &9 U HRaAl Adhal g MR 39 el & S il dl Wt a1t
Td qUTed @& foy fHErg e Jean M 6 Ae] ] Al © Ol ol a® T8l bl 8 | S
@ SO | @ e @ i wwr f9 8 (R e R 3 glaer sex afa @ gen
Ahd & |

R WBHR W AR 2 b WX AT &5 Weel i Wod d a1 forall | %8 drel
SISl & Wl aT$l T ggured R & [Ad B & oy e sl &1 8m| &)

Ie! RFars & gfaar ™ &1 Aeg yae w |
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(x)Need to make available generic medicines to the people
at affordable Price in the country.

3it W@ RiE (TaeqR): 3859 99 <¥ H qd1 SN ol ¥ e Hol 81 8 | Silad ®fd
gay FHA-SHdl B R IOR ¥ 9% B T | THE B AV © 9o S 39 HAT W
@ ot & 2 | Rt o9 R €1 B, S0 Sl 1 of 8 % | qf¥Pdl H dad AeH
R = it &1 98 $9F © Rigs 7 dare stk dd Dftd € | I8 98 © P < g
ffrcara yfd g € f =i 4 Mipwml o d& 4 gig & A=y garsii o @ud
W Jaeren fg g8 T | gEERen # gdrit @l snavaddr a1 B & ¥ fhe < & gar &R
g WY TR FEIRAT IR 81 R € SR qaell R R 2 | gar SEm & oy o @t Rafa
a1 I Bl fp ST SRl @ AR G W | AT B 99 B ardl 7 98 S T8 |
2 2O & 39 Pd W 99 S a1 H BT B, a1 HU AT R TS AEIST, WRPR
SHR® Sdmeif H JaR TR @8 ¢ [F J q@a i 8 goad © | dfed Fu1 fafecs ke
Sard forad € ? 3 e SFR® SR giee & faR B @l FHSl | S F9) 3R AR
JERAT & ford 9 SRe qad Suerer & | i el IR e arell U qa1 & 1SS
3R SR aoiFl B BiEdl § SAET 3R el & | I9 DY AU DI SRS g Wi |
BTG BN, I8 WHSN § W &1 SRS qa1 W e s i 8 & S99 B A1 JAH
S[eT Bl & | AR 81 ¥8 & b U Pedx fabdr 4 @adl Sl 8 3R gar W fordt
DAl IR B g4 94 SR 8 | I8 Ifd e € B SHRe g1, it TH o SeHT Bl
TR gl e & ford B 8, a8 S #ell 3Ha R el | 31 B WRPR I JHfwaa
o e At Rl & forl SR® Sari Sudey 8 iR fafrcas 3% e R W Wy
3 forw arfes AT ST 9 Ot gard 3MH IfeH) By e | |
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(xi) Need to undertake the desiltation work and increase the
height of Damodar river Valley dam in West Bengal to
prevent flood in the region

DR. RATNA DE (HOOGHLY): The primary objective of constructing a dam is to
prevent floods in the region. The Damodar Valley Corporation has been serving
West Bengal over the years. It is high time we give serious thought on the very
objectives on which DVC was set up in 1948. The Government should
concentrate on increasing the height of the Dam and undertake desiltation work in
a major way. I would like to know as to when was the major desiltation work was
undertaken in Damodar River Valley.

I would urge the Hon’ble Minister that renewed efforts should be taken to
increase the height of the Dam and to undertake extensive desiltation work to

ensure that floods are prevented in the region.
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(xii) Need to provide better infrastructure facilities to post offices in
Kendrapara Parliamentary constituency, Odisha

SHRI BAIJAYANT PANDA (KENDRAPARA): Epicenter of natural calamities
one after another, Kendrapara district of Odisha State, 1s ravaged by torrential
rains followed by devastating floods frequently-the recent one being in
September, 2011. The rural post offices in this region are deprived of basic
infrastructure. It lacks iron safes, almirahs for keeping money, the wooden
furniture/benches etc. There is an immediate need to repair seepage from
dilapidated walls and roofs of the post-office buildings during drizzles. The
buildings lack regular maintenance and repairs, where mud walls can collapse any
time during rains.

The above sorry state-of-affairs plagues a majority of 268 rural posts
offices in the region. The authorities provides only a meagre sum of Rs. 100 per
month for the post office building for maintenance. It is high time that the Central
Government should look into this serious issue for immediate redressal of the
above problems being faced by the rural people of the region for availing of the

services of rural post offices.
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(xiii)Need to start the construction work of Kanhar dam in Palamu
Parliamentary Constituency, Jharkhand.

A FREER do1 (TAM):  H U TN A9GT &9 & a4 1975 § WIPd bR STARE
ATSHAT & T DR BT URH R o Allched iR Brifed d  STol A€ AT BT T

3P B §U bl A1edl -
(@) T A B a¥ 1975 H WG UG B T B, THT 36 a4 & a8 W Iad
AISHT BT 07 BT aRY T8 a1 T R | 39 IS 9 490 M B AR Bl s B
GiaeT Iueay HR1s SR |
(@) 39 AN & FE g A SIRES ST SRS i gRT SIS TR 61 6 91
H TWEHR 7 DI FRIR HRATS T8l B 7 |

T H WBR W AN HRAl § [ 39 AWGR SHied Ud SRR IS B gRa
AT B BT gRY ST S |
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14.01 hrs

CABLE TELEVISION NETWORKS (REGULATION)
SECOND AMENDMENT BILL, 2011°

MR. DEPUTY-SPEAKER: Item No. 19.
... (Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): On behalf of
Shrimati Ambika Soni, I beg to move for leave to introduce a Bill further to amend
the Cable Television Networks (Regulation) Act, 1995.
MR. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Cable

Television Networks (Regulation) Act, 1995.”

The motion was adopted.

SHRI PAWAN KUMAR BANSAL: I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 15.12.11.
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... (Interruptions)
IUTEAE HEGA: HUAT T 81 AU R -3+ Hed TR AW |
... (cTgeT)
14.01 hrs.
At this stage Dr. Shafiqur Rahman Barq came and stood on the floor near the
Table.
... (Interruptions)

MR. DEPUTY-SPEAKER: The House may now take up item No. 21, namely, the
Supplementary Demand for Grant (Railways).
... (Interruptions)

14.02 hrs.
At this stage Shri Shailendra Kumar and some other hon.Members came and stood
on the floor near the Table.

... (Interruptions)
MR. DEPUTY-SPEAKER: Please go back to your seats.

... (Interruptions)
MR. DEPUTY-SPEAKER: Nothing will go on record.

(Interruptions) ..."
SUTEET HEIGW : AT Yol WAl Sff, R 317§ e ared 87

... (Interruptions)
THE MINISTER OF RAILWAYS (SHRI DINESH TRIVEDI): Hon. Deputy-
Speaker, Sir, I rise to reply to the debate on the Demands for Supplementary
Grants (Railways) for 2011-12. ... (Interruptions) 1 would like to thank all the

Members of Parliament. ... (Interruptions)

* Not recorded.
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MR. DEPUTY-SPEAKER: The House stands adjourned to meet tomorrow, the
16™ December, 2011 at 11 a.m.

14.06 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Friday, December 16, 2011/ Agrahayana 25, 1933 (Saka)E



rjs
Thursday, December 15, 2011/ Agrahayana 24, 1933 (Saka)
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